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Eemittanceg of Profily by Flavouring
Hounses

88344. SHRI K. LAKKAPPA: Will
the Minister of INDUSTRY be pleased
1o state:

(a) names of flavouring houses
which supply soft drink manufacturers
either bottlers or concentrate or be-
verage base manufacturers with im-
ported raw materials for yse in their
produets;

(b) how many of these flavouring
houses have foreign share-holders;

(¢) whether such companies are
permitted to remit profits, dividends,
royalties and head office charges to
their foreign parent companies or
share-holders;

(d) what, ig the extent of such re-
mittance; by each such company over
the last five years;

(e) whether any of these companies
are obliged to cover fneir foreign ex-
change remittances by export earnings
and if so, terms of such agreement;

(f) what is the value of import
Jicences 1ssued to such companies; and

(g) whether these companies are
obliged to cover the value of such im-
ports through export earnings and if
so, terms of such agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (g) Such information is not
maintained centrally. Tae effort that
would be required in the collection of
information would not be commensu-
rate with the results sought to be
achieved,

Idemdification of Sick/Idle Industries
in States
8845, SHRI K. LAKKAPPA:
SHRI NAWAL KISHORE
SHARMA

Will the Ministey of INDUSTRY be
pleased to state:

(a) whether the sick industries lying
idle or not working to capacity in di-
ferent States have been identified;
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(b) if so, the detailg thereof; and

(c) the steps propased to remodel
those industries and make tem start

production to full capacity?

THE MINISTER OF STATE IN
THE MIN.STRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) In accordance with itis
adopted definition of sickness, the Re-
serve Bank of India is compiling data,
State-wise, in relation to large indus-
trial units (i.e. those enjoying bank
credit of Rs. 1 crore and above). The
RBI has specially collected data, State
wise, for units in the small scale sec-
tor for 1979. The latest available
statistical data were furnished to the
Lok Sabha in reply to Unstarred Ques-
tion No. 5070 answered on 25th March,
1081.

(c) Banks and financial institutions
have set-up arrangements to detect
sickness in an undertaking at an early
stage so as to take appropriate correc-
tive action. They also prepare and
implement schemes to nurse and reha-
bilitate sick units which are potentially
viable. The Government alsg takes
necessary remedial action where re-
quired. It is the policy of the Govern-
ment to ensure that State GoVern-
ments, banks, financial institutions
and the labour cooperate effectively
for revival of sick units.

News-item ‘“Absent without leave
Captaip held”

8346. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether attention of Government
has been drawn to the news-item
published in Hindustan Times dated
20thh March, 1981, under the heading
“Absent withous leave Captain held”,
and

(b) reaction of Government there-
to?

.'THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The officer was arrested ag he
had absented himself from duty with-
out proper authority/leave. A Court
of Inquiry has been ordered to inquire
into this incident. A Habeas-Corpus
petition has also been filed by the
wite of the officer in the Supreme
Court whicha is being contested by the
Government. The case is, therefore,
subjudice at present,

Manufacture of Economic
Cars

8347. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of INDUS-
TRY be pleased t, state:

Passenger

(a) whether Government propose
finalising a plan for manufacturing
a most economic passenger car; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) It is proposed to produce
in the public secter passenger cars of
contemporary design with better fuel
characteristics. The cost of the car
would depend on {tne model tg be
selected, investment made and other
relevant factors,

Post of Asst. Architects/Planners in
Municipal Corporation of Delhi

8348, SHRI KESHAORAO PAR-
DHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of sanctioned
and vacant posts of Assistant Archi-
tects/Planners in Engineering De-
partment of the Municipal Corpora-
tion of Delhi;

(b) the number of posts for Sche-
duled Castes and Scheduled Tribe
candidates as per roster of reserva-
tions out of them;

(c) what were roster of reserva-
tions for the post of Planning/Archi-
tect Assistant for direct recruitment
in 1976 and fer departmental promp-





